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MINISTRY OF CORPORATE AFFAIRS
) NOTIFICATION
New Delhi, the Sth July, 2011

G.8.R. 506{E)— In exercise of the powers conferred
by sub-sections (1) and (2) of Section 79 of the Limited
Liability Partnership Act, 2008 (6 of 2009), the Central
Qovernment hereby makes the following rules, further
to amend the Linited Liability Parinership Rules, 2009
nemely :—

1. Shortiitle and commencement

(1) These rules may be called the Limited
Liability Partnership Rules, 2009
(Amendment) Rules, 2011.

(2) They shall come into force with effect from
Sth July, 2011.

2. Forrule2, sub-rule (1), para(iv), following shall
be substituted —

“Designated Partnership Identification Number
(DPIN} moans an identification number which the
Central Government may allot to any individual,
intending to be appointed as designated partiner
of a Limitsd Liability Parmership for the purpose
of his identjfication as such, and includes
Directors [dentification Number {DIN) issued

under Sections 266A, 266B and 266E of the
Companies Act, 1956 and rules made thereunder.”
3. Forrule 10, the following shall be substituted :—
*10 (1) Every individual, who is intending to be
appointed as designated partner of a limited
liability partnership, shalt make an application
electronically in Form DIN-! under Companies
(Director Identification Number) Rules, 2006 to
the Central Govemnment for obtaining DPIN under
Limited Liability Partnership Act, 2008 and such
DIN shall be sufficient for being appointed as
designated partner under Limited Liability
Partnership Act, 2008,
10(2) If a person holds both DIN and DPIN, his
DPIN shall stand cancelled and DIN shall be
sufficient for being appointed as Designated
Partner under Limited Liability Partnership Act,
2008."
10(3) Every designated pariner, shall intimate his
consent to become a designated partner to the
limited liability partnership and DPIN, in Form §
and the LLP shall intimate such DPIN to Registrar
on Form 4,

- 10(4)(i} Every designated pariner, who has been
allotted DPIN under these rules, shall in the event
of any change in particulars of as stated in
erstwhile Form 7 or DIN-], as the case may be,
shall intimate such chenge(s) to the Central
Government within 30 days of such change(s) in
Form DIN-4 under Companies {Director
Identification Number) Rules, 2006,

(i} The concerned designated partner shall fill-in
the relevant changes to the iimited liability
parmership(s) on which he is a designated
partner within 30 days of such changes.

4. The Form 7 and 10 shall stand deleted.
[ F.No.2/12011-CL~V]
AVINASH K. SRIVASTAVA, M. Secy.

Note :—The Principal notification was published vide
number G.5.R. 229(E), dated the 1st April, 2009
and last amended vide G.8,R. 914(E), dated the
15-11-2010.
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